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ORISSA ACTS 10 OF 1993 

THE OR ISSA MEDICAL SERVICE (APPOINTMENT OF ASSISTANT SURGEONS 
VALIDATION) A m ,  1993 

- 1. Short title and Commencement 

3. Validation 



*THE ORISSA MEDICAL SERVICE (APPOINTMENT OF ASSISTANT SURGEONS 
VALIDATION) Am, 1993 

[ Received the assent of the Governor on the 4th May 1993, first published in an extraodinary i suc  of 
tho Orissa Gazette, dated the 12th May 1993. ] 

BB it enacted by the Legislature a l  the State of Orirsa in  the Forty-fourth Year of the 
Republic of India as follows:- 

Short tido 1. (I) This Act may be called the Orissa Medical Service (Appointment of Assistant Surgeons 
md am- Validation) Act, 1993. 
monwmnt. 

(2) It shall come into force at once. 

Defidtlons 2. In this Act, udess the context otherwise requira,- 
(a) "Assistant Surgeon" means the Assistant Surgeons appointed to the Service; 

(b) "Recruitment Rules" means the rules regulating rmruitment to t he  Orissa Medical Semic e 
published in the notifioation of the Government of Orissa in the Health and 
Local-SeV Government Department No. 3367-L.S.G., dated the 27th August 1941 as 
amen&d from time to time; 

(c) "Service" means the Service a6 specified in the Recruitment Rules; and 

(d)  "Year" means the calendar year. 

Valtdatiw. 3. (1)  Notwithstanding anything contained in the Recruitment Rules, on? hundred and 
ninety-five Assistant Surgeons appointed in the Stat6 Medical and Health Services on ad hoc bas$ 
by the Government of Orissa during the years. from I983 to 1988 without the recommendation 
of the Orissa Public Service Commission and are continuing a6 such shall, for a11 intents and 
urposes be deemed to have been validly and regularly appointed in the Service with effect 

Fmm the date of eommencemcnt of this Act and no such appaintmcnt shall be challenged in 
any Court of law merely on the ground that such appointments ,were made otherwise than in 
accordance with the provis~ons of the Recruitment Rules. 

(2)Thc inter se seniority of the Assistant Surgeons, whose appointments are so validated 
under sub-section (1) shall be determined on the basis of the total services rendered during the 
ad hor: period as Assistant Surge~ns with or without any breaks and they shall be enblock Junior 
to the Assistant Surgeons recruited in accordance with the Recruitment Rules. 

*Par the Billsee Orissn GazetfeExtraordinary. dated the 5th April 1993 (No, 471) 


